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Nctyvell, for the yew 1965- 
M, «iOt>g with the Auaiuxi 
A ..Count* and coramenu of 
Uie Comptroi.er ana Auai • 
tor Ceneiai theraon, unaer 
sub-secuon (1) of se.tion 
619A of the Comp^DA
Act. 193*.

(li) Review by the Govern­
ment on the work.ng of 
the ab jve Company.
[Placed in the Library. See 
No. LT-292J67.]

(2) (i) A copy of the Annual
Report of the N-.tion.il 
Mineral Development Cor­
poration Limitei, Mew 
Delhi, for the ysar 1935-68, 
alang with the Audited 
A-count; and ths com­
ments of the Comptroller 
and Auditor General 
'thereon under sub-section
(1) of section 619A of the 
Companies Act. 1956.

(ii) Review by the Govern- 
m :nt on the working of 
the above Company. 
fP'ac-d in the Library. See 
No. LT-186J67.]

(3) (i) A copy of the Annual Re.
port of the Manganese Ore 
(India) Limit'd N'gour, 
for the year 1965-66. aton* 
with the Audited Accounts 
and th: comments of the 
Conmtro ler and Aulitor 
General th»rean, under 
■̂’l'- , er,:on (1) of pect on

? 819A of the Companies
Act, 1956.

(il) Review by the Govern­
ment on the working of 
th» above C -mpany
[P '’Cod »n **>» Library. Sec 

No. LT-187|67.]
Reiw r o r  S.T.C. a n d  E x p o r t  o r  
R w m  Bn.TTNa flNSPecnoN) Rules

Th*> Deputy MM^er h  the Minlt'rr 
•f Cmnwirw (Shri B O w ^ l )  
<On behalf of Shri Dinesh Singh):

X beg to lay on the Table--

(1) (i) A copy of the Annual Re*
port uf the State Trading 
Corporation of India Li­
mited, New Delhi, for the 
year 1965-66. along with 
the Audiied Accounts and 
tne comments of the Com* 
trol er and Auditor General 
thereoa under sub-section 
U) of section 619A oi tne 
Companies Act. 1956.

(ii) Review by the Government 
on tne working of tho 
aojve Corporaticn. IP.ne­
ed in the Library, See No. 
LT-294|67 . ]

(2) A copy of the Export of Rub­
ber Balling (Inspection) Rues, 
1966. published in Notification 
No. S.O. 848 In Gazette of 
India dated the 13th Marcn, 
19B7. tindar sub-section (3) of 
iwtinn 17 of th» Export (Qua­
lity Control and Insr>ection) 
Act. 1963. IPlnc-ti in the Lib­
rary. See No. LT-295/67.]

T e r r it o r ia l  A r m y  ( F ir s t  A m e v d -  
m e n t )  R o l e s

The Minhter of Parliamentary 
Alfairg and Communications (Dr. 
Ram Su')hag Singh) On behalf ol 
Shri Bali Rim Bhagat): I beg to 
lay on the Table a copy of the Terri­
torial Army (First Amendment) 
Rules, 1987. published in Notification 
No. S.R.O. 92 in Gazatte or India 
dated the 18th March, 1937, issued 
under section 14 of the Territorial 
Army A-t. 1948. [Place* in the Lib- 
the Library. See No. LT-296/87.J

S t a t e m e n t  s h o w i n g  * c r o s  t a k e n  on 
a s s u r a n c e s  e t c .

ofDr- * ?"! Snbh^ SHrt (On behalf
o f Shri I. K. Gujral): I beg to
lay o*i th« T ib ,e the follow
U&n *h0Wfnf th* optiontaken bv the Government on various 
assurance*, promises and undemfc-


